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IN THE IYATIONAL COL,{PAI{Y LAW TRIBUNAI,
AMARAYATI tsXNCH AT MAI{GALAGITTI

rA(rBcxL.rQ.)14/2{}2;{
tn

cP(I R)lr 1 4 t I I A}{.rl.t 2027,

[Application under Section 33 (2) of the Insolvency and Bankruptcy Cocle,
20r61

In the nlatter of
M/S VILL}IAI{ ACRO POLYN{ERS PRIYATE LIMITEI}

NIr. Sivarama Pr*sacl Gudipati,
Resolution Professional of M/s. Yillmar Agro Polymers Priv:rte Limitetl,
Re g. N cr : IBBI/I PA- 0 02/IP-l{ O 1233 I 2A 22 -2AZ 3 / I 4 1 63,
Address: I).no: i-?8-32" Adilakshmi Nilayaur,
Cirouncl Floor, Brr:ndavan Garden, 4t1'Lane,
Guntr-rr * 522066, And}rra Pradesh"

iD : ip. gsivaralneprasad@grnei I.com
...Applica nt/I{esolution Professional

Ilate of f)rrler: 06.11.20?4

CO&{l,r:

SHRI R-"\JtrtrlT BI{A }U}IYAJ. H ON' BLE ME}I BEI{ (JUDI C IAI,)

sfiIu sAtiJAY PURI, I{ON',BLE }lEl{BEtt (TECI{NICAL)

arti rns*ls A earan

For Applicant/RP : N'{r. Sivarama Prasad Cudipati, RP

PRDER
(Per: Bench)

This is an A1:plication filed b1.'L.'ir:. Siyarama Prasad Gudipati, llesolution

Professional ("RP") ol h#s. Villmar Agro Polymers Pri"'ate Limited

(Corpr:rare Debtor ("CD")), under section 33 tZ) of the Insolvency and

Bankrul:tcy Board of India. seeking:
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NCLT, Amaravati Bencli
IA (lIlC) (LlQ.y4r?024 in CP (lB)i 114/e/AL4&/202?

a) To initiate Liquidation process of the Corporate Debtr:r uncier section

33(2) of the Code and

b) T'o Appoint IvIr. Sivarama Prasad Gudipati, RP as the Liquidator of the

Corporate Debtor as recommended by Committee of Creditors

("coc").

Brief facts of tlle Arrplication are as followql
'fhis 'iiibunal vide o:dei ciateri 1?.01.20?3 adrnitteti the Corporate l)ebtor

ir:to CIRP ancl appointed Mr. Sivarama Prasad Gudipati as Interirn

R.esoiutii:n Prof'essional ("1RI."'; and in the lut COC meetiug hald on

19J2.2AX, CoC conllrmed the Apptricant as tlie RP. RP issued paper

puh)ication in Financial Jixpress (English daity) and Eenadu

qTelrrgulvernacular daily) on 22.A4.7A?3 ibr inviting clair,rs fi"orl the

creditor.s, rvith the last date for subn:ission tf clait:rs being 02.05.20?3 in

Form A.

On 08.05.2023, IA(IBC)/2021?A74 rvas filed belare this Tribunal seeking

directions tcr the CD lbr cooperation ta the IRP and IA(IBC)/20112024 fcrr

seeking directions to the Andhra Piades.ir State Financial Corporation

("APSIIC") for handing over tl:e lactoly pren:ises to the IRP and the same

*,ere disposed of by this Tribunal vide its orders clated 20.1i.2023 and

i 5.04.2024 respectively.

Pursuant to the public notice issued by the RlP. ciaiiris \l'ere received tlorn

two creditors of the CD. rvliich are as:;ttder:

S.

No"
Name of
Creditcr

Amorrnt
clairnetl liy
the
Crulitor
(Rs.)

.4,rrrount

Admitfed
Pror,isionally
(Rs.)

Se curit-"1'

intercst, if
any. in rcspect
ofsuch clainr
as per the
clainr form
submittcd

Voting
rights

I+

2of8

t
i,t i I

\J



5

NCLT, Amaravati lJench
IA (lBC) (1.1Q.)14i20?4 in CP (IB)/i14i9lA1v1.tu2022

1 Andhra Prardesh

State Firiancial
Corporation
(APSFC)

1 1,85,78,471 1 1,85,78,471 Sccured
Financial
Creditor

r00%

,\
SPC Fab Private
I-imited

2,00,07,2?8 1,59,3-5,24 i OC rvith arl

aggregate debt
ol more thart
10% of the
total debt of
cl)

]'lIL

Total 1 1 8; !15 r4.) tl J_{ 1t 71?

Furtlrer. IA (IBCy4?6nAn was llled before this Tribunal certifying the

Constitr:tion of CoC and the sarre was allowecl by this Tribunal vide cxder

daled 11.fi.2A?4. I)uring the 1'r CoC meeting held on 19.12.2A23, the sole

nrernber of CoC, holding rc\% voling rights, voled in favour of the

resolution for continuation of tlie IRP as the RP.

Furlher, it is stated that the CD failed to provide the necessary books of

accr:unts ar:cl financial records, which *,ere located at the faclory prernises

seized by the APSFC, the sole FC holding 1A0% voting rights. I)urins the

lotCoC meeting, IRP requested the same to thc AISFC and on 04.04.?024,

APSFC granted its consent ancl on 08,04.2024 Branch Manager of APSf C,

Rajahmundry, ionnally handecl over the factr:ry preurises to rne.

Further, R-P initiated the process of the appointment of valuers for the Plant

& Irrlachinery rr:d Lar"rd & Builclings of the CD and the same rl,es cliscussed

in detail dr-rrirg tlte )ni CoC nieeiing held on 03.U5.202.+.

Tire factory building of the CD is adjoined to three adclitional factory

buildings (proprietary firuns) of the same CD, all located witlrjn the same

compounci. These buildings rvere also scized by the APSFC c:n 19.07 ,24?2.

The factory building in question is one unit lvithin a total ol'lbur l-ruildings

that share a combined conrpound rvall and have comnlon entry and cxit

points accessible thror-rgh thr:ce gatcs.
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rA (rBC) {.Lre }t 1+ D az4,,, .$:6)ilffiffi1#Ui
APSITC, the sole FC, has been u,orking diligently to revive the CD along

rvith three other proprietary ilrms r.vithin the sarne corripound. The 3rd CoC

meeting on 21 .a6.2a21determined tliat the best option is to revive the CD

alongside these finrrs due to their manufactr-rring of interdependentproducts.

The APSFC processed a one Time Settlement (oTs) proposal for the cD
and tlree other proprietary firms, granting in-princ$le approval. This

approach aitns to ellsure the sr"rstainability ol operations ancl providc

etnployrnent oppofiLlnities to local people, ',vhile also prolecting the interests

of other units. The CoC adopted a cautious approach, focusing oi: the

cornmercial viabilit,v of tlie entire group, and rvas concemed that valuing

tr#s. Vilhar Agro Polytnels Private Limitecl in isolation could negatively

impacl the revival prospects of the oiher three companies. As a re-sult, the

CoC proceeded rvith tl:e CIRP, valr-ring the Plant & lVlachinery and Land &

uildings an29.Al.2A?4

the meantime, an inlonnation Nlemoruindum utilizing information

athr-:red frorn variolls sorirces and explained in detail during tlie fourth CoCo5

i1

meeting lreld on 27 .08.2024 and rvas "qubsequently shared r.vith the creditors.

The methodology of valuation \\ras presented cornprehensively by the

Registered Valuers of Plant & I,{achinery ancl clarified t}re doubts raised by

the CoC meinbers.

Irufiher, in the 5'h CoC :ne':lins held on 13.09.2024. the coirtents ol tl.e

valuation repofis were presented, highlighting several critical observations

made by the Registered Valuer Organizations (RVOs).

a) NIachincry Conditir:n: 9096 c1'the machinery has becn idle for over
two and a half years, resulting in rusting, deterioration and

ineparability.
b) Outdafcd Equiprnent: The trracbinety, inc.h:ding porver looms and

other comected equipment installed in 2018, has become or-rtclated. The
operationatr costs, particularly ftir porver consumption, are prohibitively
high compared to the latest, lxore energy-efficient and technologically
advanced eqniprnent available in the market.

,age 4 of 8
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rA (r BC) (L.rQ )11/2024',, .$18,flffifriliifi:i
c) Repair Costs: The- cost to repair the rusterl machinery to restore itsfunctionality is near"ly equivalent to the cost of nerv machinery cr-rnently

ar. el lrblc.
d) xet Ilealizable \rarue (Nltl}: The NR\r of the r,acirinery ]ras been

assessed based on its rveight per to*e, as the rrachinery i, no rong..
usable.

e) Rusted Rarv Materials: similarly, the Nltv of rusted raN, materials
has ,lso been assessecl based on **iglrt per tonne, as they are no longer
usable.

il I-rnd and Builrring Yrrration: fhe valuario. ol Lanci & Ruilcling
appears to be consisteilt u,iih the current market r.alue.

In light of the above observations, with the plant, machinery a,cl rarv
inaterials rendered defuirct ancl possessing only.scrap value. the coc opinecl

that continuing ',vitl-r the cIRp and attempting to invite prospective

Resolution Applicants (PRAs) rvoLrkl likely be futile. I'he costs associatecl

th inviting PR4s and the exiendecl tirne req,ired to complete the cIRp
d significaritly increase expenses u,ithout ensuring a lhir value for the

's assets. Funhennore. tire non-availability of key recoxls in rhe

, confirmed during joint veriflcatjons r.r,irh ApsFC cn 0g.0:1.2024 anrj
29.07.2a24, i-rrther diminishes the prospects of selling the company as a
whole' The coc thoroughly delihe.ated on the matter regariri,g tire
maxinrization of a.sset value anci opteci ibr Liquidation process.

There{bre, for t}re reasons stated abovc. the CoC clecitjcd anri unanimousiy

resolved to liquiriale the CD. autho:izetl the RP to i-rle an applicaiios 5ei,rre

this Tribunal seeking Liquidation of the clj ancl to appoinr the Rp as the

Liqu idatur.

We have i:eard the Learned Resolution Professional ancl perused the rec.ords.
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NCLT, An.raravati Ilench
iA fiBC) (tlQ"y4l20?4 in Cp (18)/il419iAivtru2022

15. In the sti'coc meeting heid on 13.(t9.2$211, the ccc members vcted in

favout of tlie LiqLridalir:n cf the Corporate Debtor r,vith 100% voting share

and passed the resolurion u,hich is as uncler:

"The CCC, a-fter cn cdreful exttmindlian a.f'l'oluotiorz Reparts, NRl,' af
assets vslua on s€ilrp bosis, limited avuilubiliq; at Basic R.ecortls and
lsooks of accout'its, 'ut.tzts{tble slaltt.s, of rov, rualeria/s volued an scrsp
basis ctnd nrc-rt intparr*ntlv iriter iepenced praducrs ttf thrtte orher
prrsssrietary .firrus x,hich were slso in se izure conditirstt kscrtterl in llie
sotlt€ coftlpound ancl quo/!/ltl.r. of .fimds requiretl i.e., c{t,rt af lsringing
bcck tJie Pla:tt &,\.iacitiiiery to \ror.l:ing coilLii!i()tl i,s cltno_sl equal to lhe
cest of netv nachinery, opined uilunimcrtrslr- thar lhe revival of the
conpatN is not econailtically ylcble ar;d c{rre.rse.r thefear ts{lukev,a*n
re,tpanse front tJte PlL4s il'the process oj'iiol is resorted in CIR7 t.aute
and il ma1; further leod to yultre deferioroliar cmtl a!-ro serirstis'ly
jeopardize llte prospects of othcr three proprieturyr firnts af scrtue
procluct,t i;t the corupound.
ASter cletoiled dtliberqrions in le:ngth, tlza COC unanimousllt opixed
that )iquidatiott oJ"tlrc c{}t/tp{uj}) is the Ltetrer option keeping in yieyt a/
ctbove .stateii cit'ct.uu.rtttnces" The ,4PSI,'C, has infomed the CO{' that,
f o opl for Liquitl*tion Process, nio{t(r v,ill be escctlated to {lrcir highe.r
ottthorities for aT4srrtval. The Restizrtion Pro/essional r:lso e_ipr.csses
his v,illingnrss /o continue us Liquic{cttor in tht event the COC
re:c'orruttend his candidatru'e ythile lakirg tt finol c{eci,sion on jbr
{,iqttidatir.sn Proce.!'s. 7'he APSFC authctrlti*,t inktated thrt{ the dt:cisian
v,ill be contu'iunituted via enrail a.lie r getting lhe upprora/"fi.ont higlter
oulhorilie s. "

16. The CoC suggested tire name of tl"re Applicant Resolution Protessional to

appoixt as the Liquidator. The Resolution Professir:nal has also filed his

written ccnsent to act as the Liquidator in F'onn AA?.

17. Taking into consideration the facts and circl:mstances of the present case

and to protect the A-sset value of the Coqporate Debtor, this Authority is lelt

rvith no option, but to order the Liquidation r:f Corporate Debtor, as prayed

for in the Application. The Hon'ble Sr,rpreme Court in the lnatter of I-"

Ssslcir{har'l/ersus Indiun Ot'erseas JJank & Ors in Civit Appeul No. 10673

of 2018 has held that the comnlercial decision of CoC is non-justiciable" In

t 5rH gog meeting - Page 23-26 of rhe Applicarion.
2 Wrjlterr Consent r:fI{P - Page 43 of the Ag:lication.
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NCLT, Amaravati Bench

IA flBC) (LIQ.y1l21r24 in CP (lB)/114ielAI4R120?2

this case, it is seen thal CoC with 100% majority lras passed the resoiution

seeking liqi-ridation of the Corporate Debtor.

18. Hence. this Adjudicating Authority deems it proper to allo'uv this

Application. Accordingly, in exercise of porvers conf'erred under Sub-

Ciause (i), (ii) and {iii) of Ciause (tr) of Sub-Section (1) of Section 3i of the

iBC 2016, we proceed to pass the Orcler as folio..vs:

ORDER

a) This Adjudicating Ar"ithority hereby order tor Liquidation of 1\'IlS

VILLil{AR AGI{.O POLYMERS PRIVATE LIh{ITED, rvhich

shall be conducted in the rn.inner as l:iicl do,,vn in Ci:apter III of

Part iI of tlie IIJC, 2016.

b) Tlis Adjudicating Authority hereby appoint I\'Ir. GUDIPATI

SM ]LAMI\ PIL{SAII (Reg. No: IBBIIIP.,t-t}t}2lIP-

IYO1233i2fi27-2tt2311.{163) as Liquidator as resolved by CoC.

c) Ti:e Liquidator shali issue public arutouncemtnt stating that

Corporate Debtor is irr Liquidation.

d) The Moratorir:m declared uncler Section 14 of the IBC,2016 shail

cease to operate here frotl.

e) Subject to section 52 of the IBC 2Cll6 no suit or other legal

pr:oceedings shall be instituted b5' or:rgainst tire Corporate Debtor.

'i'his shail hor','et'er not app11" to legal proceedings in relation to

such transactions as mey be notified by the Central Government in

consultation with any financial sector regulator.

0 A11 po1\rers of the Board of Direotors, Key ll,{anagerial Personnel

and pa*ners of the Corporate l)ebtor shall cease to have effbct and

shell be vestecl in the Liquidator.

g) The Liquidator sha11 exercise the pOlvers and perfbrrl duties as

envisagecl uncler Sections 35 to 50 ald 52 to 54 of the Code, read

;

Page 7 of I.r l
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NCLI', Amaravati Bench

IA {IBC) iLIQ.)14r2024 in CP (l'tl)i 1t4t9lAMN2a22

rvith Insolvency and Bankmptcy }loard of India (Liquiclation

Process) Regulations 20 I 6.

h) Persomel connected i.vith the coryorate l)ebror shall extencl all

assistance ancl cooperati*n to the Liquiclator as will be required fol

managing its allilirs.

i) Tire Liquiclator shall be entitlcd to such fees as may be specified

by the Board in tcrnrs of Section 34 (S) of the Code .

j) This Order shall be deenred to be a notice of clischarge to the

o{iicers, er:nployees and rvorkmen of t}re (Jorporate Debtor, except

then the business of the Corporate Debtor is continued

Liquidatiorl process by the Liquidator _/. ,./,
k) Copy of the Order shall be lumi-ched to t]'re lBIlI, to the Regional

Director (South Eastern Regir:n), h,finistn, of Corporate Affairs;
,/' 

I

Registr:ir of Cor:rpanies & Ollicial Liquidator, Andlrra Pradesh,

the Registerecl Ol1rce of the Corp6pnls Debtor; and the Liqr-ridator.

19. With the above directions IA(lBCXLIQll4l??24

CP(fB)i 114i9iAN'{R12022 is clisposed of. Hence t1-ris Order.

SANJA PURI AJ
l{liNfBER (TECHNrCAL) ]\{EMBER oUBTCTAL}

Cit*ndu
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